
GOVERNMENT OF ANDHRA PRADESH
REVENUE DEPARTMENT

From
Sri Ketan Garg, I.A.S.,
Collector & District Magistrate (FAC),
Ananthapuramu

To
The  Registrar General,
National Green Tribunal
Principal Bench,
New Delhi.

         // BY RPAD//

Rc.No.DT (LC)/148/2023, dated:      - 02-2023

Sir, 

Sub:- National Green Tribunal – Principal Bench, New Delhi – 
O.A.No.768/2022  –  Filed  by  Sir  J.C.Prabhakar  Reddy,  ex–MLA,
Tadipatri  Municipality,  Andhra  Pradesh  -  Regarding  Obstructing
Sewage treatment plant restoration works and polluting of drinking
water  -  Orders  passed  on  04.01.2023  –  Constitution  of  Joint
Committee  -Joint Inspection conducted – Detailed report submitted
- Regarding.

Read:-1. Orders passed by National Green Tribunal, Principal Bench, New 
     Delhi in OA.No.768/2022 , Dated: 04.01.2023. 
  2. This Office Progs.Rc. DT(LC)148/2023 Dated 12.01.2023.
  3. Revenue Divisional Officer, Ananthapuramu Rc.D2/79/2023  

               Dated 29.01.2023.
& & &

Kind attention is invited to the references cited.

 It is submitted that in the reference 1st cited , the Hon’ble National Green

Tribunal,  Principal  Bench,  New  Delhi  has  passed  order  on  04.01.2023,  in

O.A.No.768/2022 as follows:

ORDER:

1.  This  original  application  under Section 14 and 15 of  National

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has

been registered on a letter petition dated.11.06.2022 received from Shri

Prabhakar Reddy, ex-MLA, Tadipatri Municipal Council, Tadipatri, Andhra

Pradesh.

2.   The  grievance  is  that  there  exist  a  STP which  is  not  being

properly maintained and there is some breakage/damage to the pipes of

STP.  On account thereof, the sewage is running outside.  No repair has
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been made and instead the person responsible for management of STP is

allowing sewage to be discharged in river Penna.

3. In our view, the matter, at the first instance, may be examined

by  a  joint  Committee  comprising  State  PCB  and  District  Magistrate,

Ananthapuramu and if it finds any violation in maintenance of STP and

discharge of sewage in river Penna, appropriate remedial action shall be

taken in  accordance  with  law within  two  months.   District  Magistrate,

Ananthapuramu will be the nodal agency for coordination and compliance.

The report may be filed to the Registrar General of this Tribunal by e-mail

at  judicial-ngt@gov.in preferably  in  the  form  of  searchable  PDF/OCR

Support  PDF  and  not  in  the  form of  Image  PDF.    If  necessary,  the

Registrar  General  may  place  the  matter  before  the  Tribunal  for

appropriate further order.

4. With these directions, the application is disposed of.

5.  A  copy of  this  order  be forwarded to Stage PCB and District

Magistrate, Ananthapuramu by e-mail for compliance.”

In this connection, it is submitted that on perusal of the Petition dated

11.06.2022,  filed  by  Sri  J.C.Prabhakar  Reddy,  Chairperson  &  ex-  MLA,

Tadipatri,  it is revealed that in the petition, it is contended that the Tadipatri

Municipality  has underground drainage system in the entire Municipal  region.

And  that  they  had  built  2  sewage  treatment  plants  to  filter  drainage  water

coming from underground drainage. Due to lack of maintenance of the STP-1

pipes got damaged and appropriate contractor  diverted the water into Penna

River to repair STP-I, but he didn’t continue the restoration work. The Penna

River is major water resource to Tadipatri Municipal area consisting of 13 water

bores to supply water to Tadipatri town people. But due to damage of pipes at

STP-I contractor diverted drain into the river that created a little  mud pond,

cause of this pond water sinking into the earth and polluting drinking water,

which  is  supplied  to  public.  Hence,  as  Municipal  Chairman,  he  had  initiated

restoring work at STP I, with his own funds for sake of people welfare.  But, he

got protest from the Local MLA and the followers of the Local MLA attacked the

workers  and  councilor  who  were  working  and  supervising  at  STP  I  and

obstructed the work.  And that presently, the work is stopped and if the work is
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not  completed,  the  people  will  face  severe  health  issues.  Finally,  Sri

J.C.Prabhakar  Reddy,  Chairperson  &  ex-  MLA,  Tadipatri  has  requested  the

Hon’ble National Green Tribunal, New Delhi to get involved into the matter and

resume the work as soon as possible for the sake for Tadipatri Public.

 The Hon’ble National Green Tribunal, Principal Bench, New Delhi in orders

dated 04.01.2023, has ordered that  the matter may be examined by a Joint

Committee comprising State PCB and District Magistrate, Ananthapuramu and if

it finds any violation in maintenance of STP and discharge of sewage in river

Penna, appropriate remedial action shall be taken in accordance with law within

two months.  District Magistrate, Ananthapuramu will be the nodal agency for

coordination and compliance.  The report may be filed to the Registrar General

of this Tribunal by e-mail.

 Accordingly, orders were issued vide this office Progs.DT(LC)148/2023

Dated  12.01.2023,  duly  constituting  a  JOINT  COMMITTEE,  comprising  the

following officials,  with directions to conduct  JOINT INSPECTION and verify

specifically if any violation in maintenance of STP and discharge of sewage in

River Penna is found, so as to enable to take up appropriate remedial action in

accordance with law;

i)  Executive Engineer, Pollution Control Board, Ananthapuramu

ii) Superintendent Engineer, RWS & S, Ananthapuramu

iii) Executive Engineer, Public Health, Ananthapuramu

iv) Revenue Divisional Officer, Ananthapuramu

v) Tahsildar, Tadipatri

vi) Municipal Commissioner, Tadipatri.

21. In this connection, it is submitted that, in the reference 3 rd cited, the

Revenue  Divisional  Officer,  Ananthapuramu  has  submitted  Joint  Inspection

report stating that as per the instructions, the Joint Committee comprising of the

following officers inspected the Sewage Treatment Plant of Tadipatri Municipality

at CPI Colony, Nandyala Road, Gannevaripalli, Tadipatri and its surrounding area

on 20.01.2023;

i) Sri G.R.Madhusudhan, Revenue Divisional Officer, Ananthapuramu.
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ii) Sri Ehsan Basha, Superintendent Engineer, RWS & S, Ananthapuramu.

iii) Sri Sathish Reddy, Executive Engineer, Public Health, Ananthapuramu.

iv) Sri MBS Shankara Rao, Environmental Engineer, APPCB, 

              Ananthapuramu.

v) Sri C.Munivelu, Tahsildar, Tadipatri.

vi) Sri Bademalki Jabbar Maith, Municipal Commissioner, Tadipatri 

         Municipality.

 The Revenue Divisional Officer, Ananthapuramu has further reported that

the details of the observations of the committee are as follows:

 Tadipatri Municipality is a Special Grade Municipality located on the right

bank of River Penna with a population of 1.32,000 members having an

extent  of  7.49  Sq.Kms.  The  Tadipatri  Municipality  is  providing  water

supply of  about 16.2 MLD to the entire Town having 3 Nos of  Zones

connected to 2 Nos. of Sewage Treatment Plants for the treatment of the

entire domestic wastewater generated from the Town.

 The Underground drainage system of Zone -1 & Zone -3 of the Town are

being  connected  to  the  STP-1 of  capacity  of  8.0  MLD at  CPI  Colony,

Nandyala Road, Gannevaripalli, Tadipatri and the underground drainage

system Zone -2 is being connected to the STP-2 of capacity 3.5 MLD at

Gannevaripalli Colony, Tadipatri.

 The Tadipatri Municipality constructed and commissioned the STP-1 and

STP-2 in the year, 2010 and it is regularly operating the same for the

treatment of the Domestic wastewater generated from the Town.

 The STP-1 is about 5 Kms away from the Town and the Sewage from the

Town is flowing by gravity to the STP-1 at CPI Colony, Nandyala Road,

Gannevaripalli, Tadipatri. The STP-1 is surrounded by EAST- Agricultural

lands, WEST – Agricultural lands, NORTH- Agricultural lands, SOUTH –

Agricultural  lands  and  the  GPS  Co-Ordinates  are  Latitude:  14o

54’36.5”N, Longitude: 78 o01’34.3”E.
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 The Penna River is flowing at a distance of 450 Mtrs in North –Eastern

direction from the STP-1. The Google Map depicting the location of the

STP -1, Penna River, nearby habitations, etc., is detailed as follows:

 The Penna River is flowing at a distance of 450 Mtrs in North-Eastern

direction from the STP-1. The Google Map depicting the location of the

STP 1, Penna River, nearby habitations, etc., is as follows: 

 The method of treatment of domestic wastewater in STP-1 is of waste

stabilization pond technology (Oxidation Pond) and the treatment process

involves  screening  followed  by  pumping  into  Oxidation  Ponds.  The

Technical details of the STP-1 are --i) Wet well cum Pump House of size

13.86 X 8.96 X 8.50 Mtrs, ii) Inlet chamber of size 1.50 X 1.50 X 4.06

Mtrs, iii) 2 Nos of Anaerobic ponds of size 72.0 X 9.5 X 3.5 Mtrs iv) 2 No.

of Facultative ponds of size 110 X 77 X 2 Mtrs v) 4 Nos. of Maturation

ponds of size 50 x 31 x 2 Mtrs and vi) outlet chamber of size 1.5 X 1.5 x

1.10 Mtrs.  The layout  plan of  8 MLD STP-1 is  enclosed separately as

ANNEXURE-5. 

 After  treatment  in  STP,  the  treated  domestic  wastewater  is  being

discharged into the Vanka which is ultimately joining the Penna River in

the downstream side at about 1 Km away from the outlet of the STP.

However,  during  the  inspections,  it  was  observed  that  the  Farmers
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abutting  the  vanka  are  utilizing  the  treated  domestic  wastewater  for

cultivation in their agricultural lands.

 Sri  J.C.  Prabhakar  Reddy,  Chairperson,  Tadipatri  Municipal  Council,

Tadipatri in his representation informed that due to lack of maintenance

of STP — 1 the pipe were damaged and contractor diverted the water into

Penna River to repair the pipes and he could not continue to the repair

works due to the obstruction by the Hon'ble MLA, Tadipatri. He requested

the Hon'ble NGT to involve into the matter and resume the repair work as

soon as possible.

➢ As per the Joint Inspection report, the underground drainage system

from the Tadipatri Town connected to STP — 1 was damaged in May, 2022

at 2 Nos. of places viz., i) From Manhole No. 1 to Manhole No. 2 (of length

60 Mtrs), ii) From Manhole No. 4 to Manhole No.5 (of length 16 Mtrs) in

May, 2022. 

➢ The Municipal Commissioner, Tadipatri had invited tender to repair

the damaged portion of the underground pipeline for a length of 76 Mtrs

in June, 2022 and the work was completed in the month of July, 2022.

The STP -1 was put into operation on 13.08.2022 after removal of the slit

in the ponds of STP.The logbook of the STP is submitted as Annexure 6.

➢ During  this  period  from 08.05.2022 to  12.08.2022,  the  Tadipatri

Municipality  diverted  the  flow  from  pipeline  to  Penna  River  near

Shivalayam Temple to execute the repair works of the damaged pipelines.

After completion of the repair works, the Tadipatri Municipality has taken

the  Sewage  from  the  Pipe  Line  into  the  STP  —1  for  treatment  and

disposal.  The Photographs of  the water  discharged to the River  Penna

during the repair work and present status is as follows:
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➢ During  the  inspection,  it  was  observed  that  the  STP — 1  is

having 2 parallel treatment lines having Anaerobic Pond, Facultative Pond,

Maturation pond, and of which, the Municipality is operating only 1 No. of

treatment line for treatment of the domestic wastewater. The other line

was under maintenance for the removal of the slit in the ponds. 

➢As  the  treatment  line  —  2  of  STP  was  not  in  operation,  the

retention time of the domestic wastewater in the ponds was reduced and

thereby affecting the efficiency of the treatment to achieve the discharge

standard of Biological-Oxygen Demand (BOD) - 30 mg/1 as stipulated by

MoEF & CC, GoI vide G.S.R. 1265 (E) dt. 13.10.2017. 

➢ During the inspection, the Joint Committee collected samples of

the Borewell near Shivalayam and also near the STP — 1 (at about 10

mtrs away from the STP) to verify the contamination of the groundwater

in the area. As per the analysis report, the Borewell samples are meeting

the acceptable limits for drinking water for parameters pH, Total Dissolved

Solids  (TDS),  Fluorides  (as  F--),  Chlorides  (as  CI-,  Nitrates  (as  NO3-),

Sulphates  (as  SO4
2-),  Total  Iron  as  Fe  and  permissible  limits  for  the

parameters  for  drinking  water  for  the  parameter  Total  alkalinity  (as

CaCO3) and Total  Hardness (as CaCO3) as stipulated by drinking water

standards by IS (10500- 2012), which clearly indicates that there is no

contamination of the Ground water in the area. The copies of the analysis

reports are submitted as Annexure — 7.
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➢ The Joint Committee have collected samples of Inlet of STP from

pump  house  and  also  outlet of  STP  before  discharge  into  Vanka  for

analysis purpose. As per the analysis report, the outlet of STP is having

pH — 6.9  (as  against  the  standard  of  6.5-9.0),  BOD — 47 mg/1 (as

against the standard of 30 mg/l), TSS — 29 (as against the standard of

100 mg/1) and Fecal- Coliform (FC) — 2420 MPN/100 ml (as against the

standard of 1000 MPN/100 ml). A copy of the analysis report is submitted

as Annexure-8.

Conclusion of the Joint Committee:  

➢ The discharge of Sewage by Tadipatri Municipality into River Penna was

during  the  period  from  08.05.2022  to  12.08.2022  i.e.,  during  the

execution of repair works of the Pipeline for a length of 76 Mtrs near pump

house of the STP. The STP was putinto operation on 13.08.2022 and since

then the Municipality is operating the STP regularly.

➢ At present, there is no discharge of domestic sewage into the

Penna River and Tadipatri Municipality is treating the domestic wastewater

generated from the Zone —1 & 3 of Town in the STP - 1.

➢ There is no contamination of Borewells in the surroundings of

STP-1 of Tadipatri Municipality.

➢ The Tadipatri Municipality shall immediately carryout repair / de-

siltation of the ponds of treatment line - 2 of STP and shall put the ponds

into operation to achieve the BOD standard of 30 mg/l. 

➢ The Tadipatri  Municipality shall  upgrade the existing STP with

Chlorination, etc., to achieve discharge standards stipulated by MoEF &

CC, GoI vide G.S.R. No.1265 (E), dated 13.05.2017. 

 In this connection, it is submitted that, in pursuance to the orders of the

Hon’ble National Green Tribunal, Principal Bench, New Delhi, dated 04.01.2023

passed  in  O.A.No.768/2022,  regarding  obstructing  Sewage  treatment  Plant

restoration  works,  a  Joint  Committee  comprising  the  Rev.  Divl.  Officer,

Ananthapuramu,  Superintending  Engineer,  RWS  &  S,  Ananthapuramu,

Environment  Engineer,  APPCB,  Ananthapuramu,  Tahsildar,  Tadipatri  and  the
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Municipal Commissioner, Tadipatri is constituted vide Progs. Rc.DT(LC)148/2023

dated 12.01.2023, with directions to the Committee Members to conduct JOINT

INSPECTION and verify specifically if any violation in maintenance of STP and

discharge  of  sewage  in  River  Penna  is  found,  so  as  to  enable  to  take  up

appropriate remedial action in accordance with law.

 Accordingly,  all  the  Members  of  the  Joint  Committee  have personally

inspected the Sewage Treatment Plant of Tadipatri Municipality at CPI Colony,

Nandyala  Road,  Gannevaripalli,  Tadipatri  and  its  surrounding  area  on

20.01.2023 and submitted the Joint Inspection report in detail, which reveals

that  from  the  period  08.05.2022  to  12.08.2022,  the  Tadipatri  Municipality

diverted  the  flow  from pipeline  to  Penna  River  near  Shivalayam  Temple  to

execute  the  repair  works  of  the  damaged pipelines.  After  completion  of  the

repair works, the Tadipatri Municipality has taken the Sewage from the Pipe Line

into the STP —1 for treatment and disposal. During the course of inspection, the

Joint Committee had collected the samples of the Borewell near Shivalayam and

also near the STP-1 (Which is located around 10 mts. Away from the STP) to

verify the contamination of the groundwater in the area and as per the Analysis

report there is no contamination of the Ground water in the area. But, as per the

samples of Inlet of STP from pump house and also outlet of STP before discharge

into Vanka, the Analysis report reveals that the outlet of STP is having pH — 6.9

(as against the standard of 6.5-9.0), BOD — 47 mg/1 (as against the standard

of  30  mg/l),  TSS  — 29  (as  against  the  standard  of  100  mg/1)  and  Fecal-

Coliform (FC) — 2420 MPN/100 ml (as against the standard of 1000 MPN/100

ml).

 It  is  further  submitted  that  Sri  J.C.  Prabhakar  Reddy,  Chairperson,

Tadipatri Municipal Council, Tadipatri  has made representation on 11.06.2022

to the Hon’ble National Green Tribunal, Principal Bench, New Delhi. And as per

the Joint Committee Inspection report dated 20.01.2023, at present  there

is  no  discharge  of  domestic  sewage  into  the  Penna  River  and  Tadipatri

Municipality is treating the domestic wastewater generated from the Zone —1 &

3 of  Town in the STP - 1 and there is no contamination of Borewells  in the

surroundings of STP-1 of Tadipatri Municipality.
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 It is also submitted that as opined by the Joint Committee, the Tadipatri

Municipality  shall  immediately  carryout  repair  /  de-siltation  of  the  ponds  of

treatment line - 2 of STP and shall put the ponds into operation to achieve the

BOD standard of 30 mg/l. and also the Tadipatri Municipality shall upgrade the

existing STP with Chlorination, etc., to achieve discharge standards stipulated by

MoEF & CC, GoI vide G.S.R. No.1265 (E), dated 13.05.2017. 

In view of the facts and circumstances as detailed above and also taking

due consideration of the Joint Inspection report of the Committee, it is submitted

that there is no violation in maintenance of STP and discharge of sewage

in  river  Penna.  But,  as  concluded  by  the  Joint  Committee,  the  Municipal

Commissioner, Tadipatri Municipality, Ananthapuramu District is already directed

to take appropriate remedial action immediately, in accordance with law, within

two months, to carry out repair/desiltation of the ponds of treatment line 2 of

STP, in order to achieve the BOD standard of 30 mg/1 and also for necessary

action to upgrade the existing STP with Chlorination etc., to achieve discharge

standards  stipulated  by  MoEF  &  CC,  GoI  vide  G.S.R.  No.1265  (E),  dated

13.05.2017 and to report compliance.  

The  Copy  of  Joint  Inspection  Report  along  with  its  enclosures  are

submitted herewith for favour of kind information.

Yours faithfully,

Collector & District Magistrate,
Ananthapuramu
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